BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE
BENCH AT CHENNAI

ORGINAL APPLICATION NO. 119 OF 2022

Between:

CHIDIPI NAKULA SURESH (M/30 yrs)

S/o Abbulu

R/o D.No. 3-32, Chenakondepudi Village

Sethanagaram Mandal, East Godavari District

Ph: +91-98669 68835

E-mail ID: chidipinakulasuresh@gmail.com ...Applicant

VS

1. THE STATE OF ANDHRA PRADESH

Rep. by its Principal Secretary

Environment, Forest, Science and Technology

Bhavanipuram, Vijayawada,

Andhra Pradesh

Ph: 0866-2414161

E-mail ID: vijayawada@yahoo.com and 5 others .... Respondents

REPORT FILED BY THE 6™ RESPONDENT APPCB

DATE- 29-06-2023

M/S MADHURI DONTI REDDY
ADVOCATE
STANDING COUNSEL FOR GOVERNMENT OF ANDHRA PRADESH
A.P. POLLUTION CONTROL BOARD
T.T.D. SUPREME COURT OF INDIA

#26, S2, Royal Castle, Gill Nagar Extension, Choolaimedu, Chennai — 600 094.
Mobile: 98407 98460 / 63831 21322, Email: reddymadhuri09@gmail.com

COUNSEL FOR 6™ RESPONDENT



















































m3; SO2 - 80 pug/ m3; NOx - 80 ;.Lg/m3 outside the factory premises at the periphery of the
mdustry

Standards for other paxameters as mentioned in the National Ambient Air Quality
Standards CPCB Notification No.B-29016/20/90/PCI-1, dated 18.11.2009.

Noise Levels: Day time (6 AMto 10 PM)- 75 dB (A)
Night time (10 PM to 6 AM) =70 dB (A)
GENERAL:

4. The proponent shall take necessary measures to ensure uo adverse Environmental [mpacts |
due to sand mining activity to be on the nearby human habitation as the village habitation
i.e., Munikodali village is at a distance of 1 Km away from the sand reach.

5.. The activity shall comply with the conditions st;pulated in EC issued vide order Dt.
18.03.2016.

6. The proponent shall not carry out the activity at night times.
7. No sand mining activity shall be carricd out during the monsocon season,

8. The mdustry shall adopt fugitive dust control measures such as water sprinkling near loadmg
areas, on-haulage roads etc.,

9. The industry shall maintain the following records and the same shall be made available to the
inspecting officers of the Board:

a. Daily production details.
b. Log Books for pollution control systems.
¢. Inspection book. '

" 10. The industry shall carry mining by scrupulously following conditions stipulated for river
sand mining in MoEF O.M.No. J-13012/12/2013-IA-II(T) dated: 24.12.2013 and in
AP WALTA Rules, 2004. The mining plan shall be modified as per the special condition at
SL.No.2 of the EC order dt.18.03.2016 and submit to RO, Kakinada & ZO, Visakhapatnam.

11. A separate Environment Management cell with suitable qualified persons shall be setup to
implcment various environmental protection measures. )

12. The industry shall comply with all the directions issued by the Board from time to time.

- 13. The industry shall develop green belt in all the vacant places. In future, excess' green belt
. over and above 33 % of total area can be utilized for industrial activity as per requirement of
industry. In any case, the minimum greenbelt shall be 33% of the total area.

Voo

_Q’.L(EINT CHBIEF ENVIRONMENTAL ENGINEER

To

M/s. Munikodali Sand Reach, .

C/o. District Panchayat Officer,
Kakinada, East Godavari District - 533001

17



- 18
=== = ANDHRA PRADESH POLLUTION CONTROL BOARD |

%ﬁ, ZONAL: OFFICE VISAKHAPATNAM
17 :
" B.Madhusudana Raav, M. E LL. B ' 39-33-20/4/1,
- Joint Chief Environmental Engineer _ Madhavadhara Vuda Colony, Visakhapatnam
. Lo : Phone: 2719480, Fax: 2719380
Email: VSp Z0 3cee@pcb ap.gov.in
BY REGD POST WITH ACK. DUE
CONSENT ORDER FOR ESTABLISHIV[ENT & OPERATON

~ Order No.6137 - KKD/APPCB/Z.0-VSP/CFE&CF0/2016- " Date:28.03.2016

Sub: APPCB -~ ZO, VISAKHAPATNAM - M/s.Vangalapudi Sand Reach, Vangalapudi
Village, Seethanagaram Mandal, East Godavari District - COMBINED ORDER of the
Board for CONSENT FOR ESTABLISHMENT (CFE) & CONSENT FOR
OPERATION (CFO) under Sec.25 of Water (Prevention and Control of Pollution) Act,

1974 and under Sec.21 of Air (Prevention and Comtrol of Pollution) Act, 1981 — Issued —

Reg. - : _

Ref: 1. EC Order No. 06/DEJAA/AP/EG-EC/2016, Dt1.18.03.2016.

2. Industry’s CFE & CFO applications received on 22. 03 2016 at APPCB RO,
Kakinada.

3. APPCB, RO, Kakinada verification report dt.22.03.2016 and received by Zonal
Office, Visakhapatnam on. 24.03.2016.

4. CFE'& CFO Committee meetings held on 28.03.2016 at APPCB, Zonal Oﬁ'ice
Vlsa.khapamam : ,

- kA .
1. In the reference 2% cited, Vapplications were submitted to the Board seeking Consent for
Establishment (CFE) & Consent for Operation (CFO), to carry out the following activity with
_ production capacities as mentioned below, with a proposed project cost of Rs. 2.0 Lakhs

(Rupees two lakhs only). o
'S.No. ~ Product - Capacity -
1. Mining of Sand (opencast manual mining) in 5.0 Ha. 47 500 Cum/annurn

2. As per the application, the abeve activity is located over the Godavari RJ.VGI' at Vangalapud1
Village, Seethanagaram Mandal, East Godavari District.

3, The above site was inspected by the Assistant Environmental Engmeer Regional Office,
. 'Kakmada, AP Pollution Control Board on 21.03.2016 and found that the nearest human
habitation viz., Vangalapudi village is existing at a distance of about 1 Km from the I_mne Iease ) _

 atea.

4. The Board, after careful scrutiny of the applications, verification report of Regional Officer,
'Kakinada, recommendations by thé CFE & CFO Committee. meetings held-on 28.03.2016 at
APPCB, Zonal Office, Visakhapatniam, hereby issues COMBINED ORDER of the Board for
CONSENT FOR ESTABLISHMENT (CFE) & CONSENT FOR OPERATON (CFOQ),
under Section 25 of Water (Preventioa and- Control ‘of Pollutibn) Act, 1974 and under Section y ) |

21 of Air (Prevention and (foutrol of Pollution) Act, 1981 gnd the riles made there under. ThiS
Order is issued to manufacture the products mentioned at péra (1) only. '
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5. This Consent Order now issued is subject to the conditions mentioned in Schedule 'A’ gnd
Schedule ‘B, '

6.  This order is issued ﬁ'om':'pollution control point of view only. Zoning and other regtﬂatiohs are

not considered.

7. These consents shall be valid for a period ending with the 28.02.2017

. JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl: Schedules “A & B™. i o :

To

M/s.Vangalapudi Sand Reach

Cl/o. District Panchayat Officer,
Kakinada, East Godavari District - 533001
Email: admgrajahmundry@gmail.com

Copy submitted to the Member Secretary, APPCB, Board Office, Hyderabad for favour of kind
information. ' . :
" Copy to the JCEE(CFE), APPCB, Board Office, Hyderabad for information.

Copy to the JCEE(CESS), APPCB, Board Office, Hyderabad for information.

Copy to the anronmental Engineer, Regional Office, Kakmada for information and necessary

“action.



SCHEDULE — A

Any up-set condition in any industrial plant / activity of the industry, which result in,
increased effluent / emission discharge and/ or violation of standards stipulated in this order
shall be informed to this Board, under intimation to the Collector and District Magistrate
and take immediate action to bring down the discharge / emission below the limits.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

: Tﬁe industry should put up two sign boards (6x4 fi. each) at publicly visible places at the
main gate indicating the products, effluent discharge standards, air emission standards,

hazardous waste quantmes and validity of CFO and exhibit the CFO order at a promment_

place in the factory premises.

Not withstanding anything contained in this consent order, the Board hereby reserves the
right and powers to review / revoke any and/or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Acts by the Board.

The applicant shall submit Environment statement in Form V before 30th September every
year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.

The applicant should shall apply for renewal of Consent (under Water and Air Acts) and
Authorization under HWM Rules at least 120 days before the date of expiry of this order,

along with prescribed fee under Water and Air Acts and detailed compliance of CFO -

conditions for obtaining Consent & HW Authorization of the Board. The industry should
immediately submit the revised application for consent to this Board in the event of any
change in the raw material used, processes employed, quantity of trade effluents & quantity

of emissions. Any change in the management shall be informed to the Board. The person-
authorized should not let out the premises / lend / sell / transfer their industrial premises

without obtaining prior penmssmn of the State Pollution Control Board.

" Any person aggrieved by an order made by the State Board under Section 25, Section 26,

Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra Pradesh
Water Rules, 1976 and Air Rules 1982, to Appellate authority constituted under Section 28
of the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of the
Air(Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

WATER POLLUTION:

1.

- The source of water being ground water. The follovdng is the permitted water consumption:

S No. _ Purpose Quantity
1 Domestic ' 20KLD
Total 20KLD

Separate meters with necessary pipe-line shall be maintained for assessing the quantity of
water used for each of the purposes mentioned above for Cess assessment purpose.

The maximum waste water generation (KLD) shall not exceed the following:

S.No. -" Purpose ' Quantity
1. Domestic : ~ 1OKLD

' " Total 1.0 KLD

Effluent source = | Mode of final disposal

Domestic — 1.0 KL.D .| Septic tank followed by soak pit

AIR POLLUTION

3

The industry shall comply with ambient air quahty standards of PM10 (Partmulate Matter
size less than 10um) - 100 pg/ m3; PM2 5 (Particulate Matter size less than 2.5 pm) - 60 g/

20



- 103,502 - 80 g/ m3; NOx - 80 pg/m3, outside the factory premises at the periphery of the
industry.

Standards for other pararieters as mentioned in the National Ambieqt Air Quality
Standards CPCB Notification No.B-29016/20/90/PCI-I, dated 18.11.2009.

- Noise Levels: Day time. (6 AM to 10 PM) - 75 dB (A)
Night ime (10 PM to 6 AM) - 70 dB (A)
GENERAL: !

4. The proponent shall takc necessary measures to ensure no adverse Environmental Impacts.
due to sand mining activity to be on the nearby human habitation as the village habﬂa‘uon
i.e., Vangalapudi village is at a distance of 1 Kxn away from the sand reach.

5. The activity shall comply with the conditions snpulated in EC issued vide order Dt.-
18.03.2016.

6. The proponent shall not carry out the activity at night times.
7. No sand mining activity shall be carried out during the monsoon season,

8. The industry shall adopt fugitive dust control measures such as water sprmklmg near loading
areas, on haulage roads etc.,

9. The industry shall maintain the following records and the same shiall be made available to the
inspecting officers of the Board: '

a. Daily production details.
b. Log Books for pollution control systems.
c¢. Inspection book.

10. The industry shall carry mining by scrupulously following conditions stipulated for river
sand mining in MoEF O.MNo. J-13012/12/2013-IA-II(I) dated: 24.12.2013 and in
AP WALTA Rules, 2004. The mining plan shall be modified as per the special condition at

. SLNo.2 of the EC order dt.18.03.2016 and submit to RO, Kakinada & ZO, Visakhapatnam.

11. A separate Environment Management cell with suitable qualified persons shall be setup to
implement various cnvironmental protection measures.

12. The industry shall comply with all the directi_ons issﬁed by the Board from time to time. .

13. The industry shall develbp green belt in all the vacant places. In future, excess green belt
over and above 33 % of total area can ‘be utilized for industrial activity as per requirement of
industry, In any case, the minimum greenbelt shall be 33% of the total area.

&J OINT CHIEF ENVIRONMENTAL ENGINEER

To

M/s.Vangalapudi Sand Reach,

C/o. District Panchayat Officer, -
Kakinada, East Godavari District - 533001
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memr— ANDHRA PRADESH POLLUTION CONTROL BOARD

- MHEL PRI

== J o Y
ST ZONAL OFFICE: VISAKHAPATNAM
17 g
B.Madhusudana Raav, M.E,, LI.B., . 39-33-20/4/1,
Joint Chief Environmental Engineer Madhavadhara Vuda Colony, Visakhapatnam

Phone: 2719480, Fax: 2719380
Email: vsp.zo.jcee(@pch.ap.gov.in

BY REGD. POST WITH ACK. DUE
CONSENT ORDER FOR ESTABLISHMENT & OPERATON

Order No.6162-KKD/APPCB/Z0O-VSP/CFE&CFO/2016- ‘06')-' Date:28.10.2016
Sub: APPCB -~ Z0O, VISAKHAPATNAM - M/s.Vedullapalli Sand Reach, Vedullapalli
Village, Scethanagaram Mandal, East Godavari District - COMBINED ORDER of the

Board for CONSEN'I: FOR ESTABLISHMENT (CFE) & CONSENT FOR
OPERATION (CIFQ) under Sec.25 of Water (Prevention and Control of Pollution) Act,

1974 and under Sec.2] of Air (Prevention and Control of Pollution) Act, 1981 - Issued —

Reg.
Ref: 1. DEIAA Order No.13/DEIAA/AP/EG-EC/2016, Dt.06.04.2016
2. Industry’s CFE & CFO applications received on 21.10.2016 at APPCB, RO,
Kakinada.
3. APPCB, RO, Kakinada verification report dt.24.10.2016 and received by Zonal
Office, Visakhapatnam on 26.10.2016.
4. CFE & CFO Committee meetings held on 28.10.2016 at APPCB, Zonal Office,
Visakhapatnam.
* ¥ %
1. In the reference 2™ cited, applications were submitted to the Board secking Consent for
Establishment (CFE) & Consent for Operation (CFO), to carry out the following activity with

production capacitics as mentioned below.

S.No. Product * Capacity

1. Mining of Sand (opencast manual mining) in 4.9896 Ha | 49,896 Cum/Annum.
1

2. As per the application, the above activity over the river bed at Vedullapalli Village,
Secthanagaram Mandal, [Zast Godavari District.

3. The above site was inspected by the Assistant Environmentai Engineer, Regional Office,
Kakinada, A.P Pollution Control Board on 22.10.2016 and found that the ncarest human
habitation viz., Vedullapalli Village is existing at a distance of about 1.0 Xm from the mine
lease arca. -

4. The Board, after careful scrutiny of the applications, verification report of Regional Officer,
Kakinada, recommendations by the CFE & CFO Committee meetings held on 28.10.2616 at
APPCB, Zonal Office, Visakhapatnam, hereby issuecs COMBINED ORDER of the Board for
CONSENT FOR ESTABLISHMENT (CFE) & CONSENT FOR OPERATON (CFO),
under Section 25 of Water (Prevention and Control of Pollution) Act, 1974 and under Section
21 of Air (Prevention and Control of Pollution) Act, 1981 and the rules mude there under. This
Order is issued to manufacture the produé:ts mentioned at para (1) only.

5. This Consent Order now issued is subject to the conditions mentioned in Schedule 'A' and

Glc.
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Schedule ‘B’.

6.  This order is issued from pollution control point.of view only. Zoning and other regulations are
not considered.

7. These consents shall be valid for a period ending with the 31.03.2017.

JOINT CBIEF ENVIRONMENTAL ENGINEER
Encl: Schedules “A & B”. . W

To

M/s.Vedullapalli Sand Reach,

Vedullapalli Village, Seethanagaram Mandal,
East Godavari District

Copy submitted to the Member Secretary, APPCB, Board Office, Hyderabad for favour of kind
information.

Co;p’ to the JCEE (CFE), APPCB, Board Office, Hyderabad for information.

Comw to thre JCEE (CFO), APPCB, Board Office, Hyderabad for informatiop.

Coﬁi to the Environmental Engineer, Regional Office, Kakinada for inf@mation and necessary
actifin.

- o —— - -~ - —— e 8 = —— e a e m— ———
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SCHEDULE - A

Any up-set condition in any industrial plant / activity of the industry, which result in,
increased effluent / emission discharge and/ or violation of standards stipulated in this order
shall be informed to this Board, under intimation to the Collector and District Magistrate
and take immediate action to bring down the discharge / emission below the limits. |

All the rules & regulations notified by Ministry of Law and Justice, Govemnment of India
regarding Public Liability Insurance Act, 1991 should be followed as applicable.

The industry should put up two sign boards (6x4 ft. each) at publicly visible places at the
main gate indicating the products, effluent discharge standards, air emission standards,
hazardous waste quantities and validity of CFO and exhibit the CFO order at a prominent
place in the factory premiscs.

Not withstanding anything contained in this consent order, the Board hereby reserves the
right and powers 1o review / revoke any and/or all the eonditions imposed herein above and
to make such variations as decmed fit for the purposc of the Acts by the Board.

The applicant shall submit Environment statement in Form V before 30th September every
year as per Rule No.14 of E(P) Rules, 1986 & amendments thereof.

The applicant should shall apply for renewal of Consent (under Water and Air Acts) and
Authorization under HWM Rules at least 120 days before the date of cxpiry of this order,
along with' prescribed fee under Water and Air Acts and detailed compliance of CFO
conditions for obtaining Consent & HW Authorization of the Board. The industry should
immediately submit the revised application for consent to this Board in the event of any
change in the raw material uscdi processes cmployed, quantity of trade effluents & quantity
of ermssions. Any change in the management shall be informed to the Board. ‘The person
authorized should not let out the premises / lend / sell / transfer their industrial premises
without obtaining prior permission of the State Pollution Control Board.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Aet, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Andhra Pradesh
Water Rules, 1976 and Air Rules 1982, to Appellate authority constitutcd under Seetion 28
of the Water(Prevention and Control of Pollution) Act, 1974 and Section 31 of the
Air(Prevention and Control of Pollution) Act, 1981,

SCHEDULE - B

. WATER POLLUTION:
I.

The source of water being ground water. The following is the permitted water consumption:

S No. Purpose Quantity
o Dust suppression on approach road 1.LOKLD

2 Domestic 1.0 KL}

Total 20K1.D

Separate meters with necessary pipe-line shall be maintained for assessing the quantity of
water used for each of the purposes mentioned above for Cess assessment purpose.

‘The maximum waste water generation (K1.D) shall not exceed the following:

S.No. ) Purpose 3 Quantity
I. ! Domestic : 0.5KLD
Total 0.5KLD

Effluent source Mode of final disposal

Domgestic — 0.5 KLD Septic tank followed by soak pit

24



AIR POLLUTION:

3. The industry shall comply with ambient air quality standards of PM10 (Particulatc Matter
size less than 10um) - 100 pg/ m3; PM2.5 (Particulate Matter size less than 2.5 um) - 60 pg/
m3; SO2 - 80 pg/ m3; NOx - 80 pg/m3, outside the factory premises at the periphery of the
industry.

Standards for other parameters as mentioned in the National Ambient Air Quality
Standards CPCB Notification No.B-29016/20/90/PCI-1, dated 18.11.2009.

Noise Levels: Daytime (6 AM to 10 PM) - 75 dB (A)
Night time (10 PMto 6 AM) - 70 dB (A)

GENERAL:

4. The proponent shall take necessary measures to ensure no adverse Environmental Impacts
due to sand mining activity to be on the nearby human habitation as the village habitation
i.e., Vedullapalli Village is at a distance of 1.0 Km away from the sand reach.

5. The activity shall comply with the conditions stipulated in DEIAA Order
No.13/DEIAA/AP/EG-EC/2016, Dt.06.04.2016.

6. The proponent shall not carry out the activity at night times.
7. No sand mining activity shall be carried out during the monsoon season.

8. The industry shall adopt fugitive dust control measures such as water spnnkhng near loading
areas, on haulage roads etc.,

9. The industry shall maintain the following records and the same shall be made available to the
inspecting officers of the Board: ,

a. Daily production details.
b. Log Books for pollution control systems.
c. Inspection book.

10. The industry shall carry mining by scrupulously following conditions stipulated for river
sand mining in MoEF O.M.No. J-130]12/12/2013-1A-1I(I) dated: 24.12.2013 and in
A P WALTA Rules, 2004. The mining plan shall be modified to this extent.

11. A separate Environment Management cell with suitable qualified persons shall be setup to
implement various cnvironmental protection measurcs.

12. The industry shall comply with all the directions issued by the Board from time to time.

13. The industry shall develop green belt in all the vacant places. In future, excess green belt
over and above 33 % of total area can be utilized for industrial activity as per requirement of
industry. In any case, the minimum greenbelt shall bc 33% of the total arca.

gg;[‘om CHIEF ENVIRONMENTAL ENGINEER

To

M/s.Vedullapaili Sand Reach,

Vedullapalli Village, Seethanagaram Mandal,
East Godavari District
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ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE :: VISAKHAPATNAM
D.Na.39-33-20/4/1,Madhavadhara Vuda Calony, Visakhapatnam - 530018.

Ph:2719380

Order No ;6181 /APPCB/20-VSP/CFE&CFO/RED/2016- ey Date:1512.2016
Sub:- APPCB CFE & CFO - M/s.Muggalla Sand Reach, Muggalla Village, Seethanagaram
Mandal East Godavari District - Consent for Establishment & Operation of the
Board under Sec. 25/26 of Water (Prevention & Control of Pollution) Act, 1974
and under Sec.21/22 of Air (Prevention & Control of Pollution) Act, 1981 ~ Issued
- Reg.
Ref:- 1. ECOrder No. 31/DEIAA/AP/EG-EC/2016, Dt.28.11.2016.
2. CFE & CFO applications received at Regional Office, Kakinada on 03.12.2016.
3. RO's inspection report received at Z0, Visakhapatnam on 09.12.2016.
s
1. In the reference 2™ cited, an application was submitted to the Board seeking Consent
for Establishment (CFE) / Consent for Operation (CFO) for mining of Sand with
installed capacities as mentioned below and in a total mining area of 3.604 Ha.
Extraction of Sand (Open Excavation) - 36,040 Cum/Annum.
NI.  As per the application, the above activity is to be carried out in Godavari River bed
Muggalla Village, Seethanagaram Mandal, East Godavari District

The co-ordinates of the sand mine are mentioned below :

Latitude Longitude
1708’ 36.85" 81042'1.43"
1708'27.35" 81042'5.17"
1708’ 25.54" 81¢ 42’ 2.44"
1728’ 35.05" 81042 57.56"

IV.  The above site was inspected by the Asst. Environmental Engineer, Regional Office,
A.P. Pollution Control Board, Kakinada on 07.12.2016 and the proposed sand mining
site is in Godavari River bed.

\'A The Board, after careful scrutiny of the application and verification report of Regional
Officer, hereby issues CONSENT FOR ESTABLISHMENT & CONSENT FOR
OPERATION to your unit / activity under Sec.25/26 of Water (Prevention & Control of
Pollution) Act, 1974 and under Sec.21/22 of Air (Prevention & Control of Pollition)
Act, 1981 and the rules made there under. This order is issﬁed to carry out the
activity mentioned at para (1) only.

VI.  This Consent Order now issued Is subject to the conditions mentioned in Scheduie ‘A’
& Schedule ‘B’

Scanned by CamScanner
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VIL.  This Order is issued from pollution control point of view anly. Zoning and other

_ regulations are not considered.
VII.  This Order shall be valid for a period up to 30.11.2017,

Encl:- Schedule’A’ & Schedule "B’ . \V‘}"‘
JOINBRBHIERERWIRONMENTA EER
g& A.P.POLLUTION CONTROL BOARD

T .
M/s. Asst. Director of mines and Geology, JONAL OFFICE
Rajamahendravaram, -

East Godavari District.



SNo. | Source Wastewater Generation (KLD)
a) | Domestic 0.8
Total { : 0.8 .
Effluent Source Standards to be complied Mode of final disposal
Domestic | = e Septic tank followed by soak
pit.

Air:
The proponent shall comply with the following for controlling air pollution.
F Details of Fugitive Dust control measures Standards to be complied

Emissions:

§0: - B0 ug/ms3, NO, - 80 pg/m?,

SCHEDULE-A
1. Progress on implementation of the project shall be reported to ' ional
Office, A.P. Pollution Control Beard once in six munthsl.) the concerned Reglons
2. The proponent shall carry cut mining activity with
valld Consent, as required under
sec. 25/26 of the Water (P&C of P} Act. 1974 ;
e } Act, and under sec.21/22 of the Air (P&C of P)
3. Notwithstanding anything contained In this conditional lett
_ er or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water {Prevention & Control
. of Pollution) Act, 51974 and under Sec.21 (4) of Air (Prevention & Control of Pollution)
Act, 1981 to review any or all the conditions imposed herein and to make such
alternation as deemed fit and stipulate any additional conditions by the Board.

4, The Consent.ot' the B(_)ard shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments,

5. Compensatien is to be paid for any environmental dama i ‘
s to ¢ pe caused by it, as fixed by t
Collector and District Magistrate as civil liability as applicabie. Y v the

SCHEDULE - B

Water:

1. The source of water is Ground water and the water consumption is 2.0 KLD,

2. The maximum Waste Water Generation (KLD) is as mentioned hejow:; -

Handling  and | Covering the transport
vehicles with Tarpaulin

PMsc — 3, -
sheets and sprinkling M.z's 60 ':lggl;;g PMio - 100
the water at mining area. !

Material
Transportation

The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haulage roads etc.

The proponent shall carry out the mining as per the approved
The proponent shall comply with the conditions stipulated in the EC Order No.

31/DEIAA/AP/EG-EC/2016, Dt.28,11.2016.

The industry shall carry mining by scrupulously following conditions stipulated for
river sand mining in MoEF 0.M.No. ]-13012/12/2013-1A-1I{I) dated: 24.12.2013 and in

A.P.WALTA Rules, 2004. The mining plan shall be modified to this extent.
The fugitive emissions from ail sources shall be controlled regularly.
The proponent shall take necessary measures for control of air pollution which would

mining plan.

be generated during excavation and transportation of the mined material as committed

in the EMP / approved mine plan.

Scanned by CamScanner
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9. The SPM, S02, NOx, CO levels in the mining area shall conform to CPCB standards for
ambient air.

Noise levels shall be controlled to acceptable limits (CPCB standards) during
excavation in the mining area.

Special Conditions :

10. The depth of the sand mining shall not exceed 1 M and mining shall be carried out In the
area where the thickness of the sand in the mining area shall be more than 3 M.

11. The proponent shall take necessary measures to ensure that no adverse impacts are
caused due to mining operations on the human habitation existing nearby.

12. The proponent shall comply with all the directions issued by the Board from time to
time.

13. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in

withdrawal of this order and attract action d_nger the provisions of relevant pollition
control Acts.

14. The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

15. This Order is issued without prejudice to the rights and contentions of this Board in any
court of law.
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V1.

e ZONAL OFFICE :: VISAKHAPATNAM
LT T4 D.N0.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.
-y
Ph:2719380
BY REGD. POST WITH ACK DUE
co RDER FOR ES P 1
Order No: 6211/APP 0-VS RED/2017- U9 Date:16.06.2017
Sub:- APPCB - CFE & CFO - M/s.Vangalapudi-2 Sandl Reach, Vangalapudi Village,
Seethanagaram Mandal, East Godavari District - Consent for Establishment &
Operation of the Board under Sec. 25/26 of Water {Prevention & Control of
Pollution)- Act, 1974 and under Sec.21/22 of Air (Prevention & Control of
Pollution) Act, 1981 - Issued - Reg.
Ref:- EC Order No. 1/DEIAA/AP/EG-EC/2017, Dt.31.05.2017.

1.
2. CFE & CFO applications received at Regional Office, Kakinada on 06.06.2017.
3. RO’sinspection report received at Z0, Visakhapatnam on 09.06.2017.

4, CFE Committee meeting held or. 12.06.2017.

* * &

In the reference 2 cited, an application was submitted to the Board seeking Consent
for Establishment {CFE)} / Consent for Operation (CFO) for mining of Sand with
installed capacities as mentioned below and in a total mining area of 3.198 Ha.

Mining of Sand in 3.198 Ha - 31,980 Cum.

As per the application, the above activity is to be carried out over the River bed at
Vangalapudi Village, Seethanagaram Mandal, East Godavari District. ‘

The co-ordinates of the sand mine are mentioned below :

Latitude Longitude

17011’ 36.85” 810 39" 44.03"
17011’ 37.84" 81039’ 47.96"
17011 45.63" 810 39' 45,08
17011 44.97" 81039 40.84"

The above site was inspected by the Asst. Environmental Engineer, Regional Office,
A.P. Pollution Control Board, Kakinada on 07.06.2017 and the proposed sand mining
site is in Godavari River bed. _

The Board, after careful scrutiny of the application, verification repert of Regional
Officer and recommendations by the CFE & CFO Committee meetings held on
12.06.2017 at APPCB, Zonal Office, Visakhapatnam, hereby issues CONSENT FOR
ESTABLISHMENT & CONSENT FOR OPERATION to your unit / activity under
Sec.25/26 of Water {Prevention & Control of Pollution) Act, 1974 and under Sec.21/22
of Air {Prevention & Control of Pollution) Act, 1981 and the rules made there under.
This order is issued to carry out the activity mentioned at para (I) only.

This Consenl; Order now issued is subject to the conéitions mentioned in Schedule 'A’

& Schedule ‘B’



VIl.  This Order is issued from pollution control point of view only. Zoning and other

regulations are not considered.
VIIl. This Order shall be valid for a period up to 30.06,2018.

Encl:- Schedule'A’ & Schedule’B’ e
JOINT CHIEF ENVIRON ENTAL«EN@FR

@‘/ Joint Chiet £nvironmerial £nginee

m AP.POLLUTION CONF‘\;E‘(E)L BOARO
' - l o Z0RAL OF .
The Assistant Director of Mines & Geology, . 2o FRCE

Rajamahendravaram,
East Godavari District.
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SCHEDULE-A

1. Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in six months.

2. The proponent shall carry out mining activity with valid Consent, as required under
sec. 25/26 of the Water {P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P)
Act, 1981.

3. Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water (Prevention & Control
of Pollution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution)
Act, 1981 to review any or all the conditions imposed herein and to make such
alternation as deemed fit and stipulate any additional conditions by the Board,

4. The Consent of the Board shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments.

5. Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability as applicable.

SCHEDULE - B
Water ;
1. The source of water is Ground water and the water consumption is as mentioned
below:

SNo. | Source Quantity
a) | Dustsuppression on approach road 1.0 KLD
b) | Domestic 1.0 KLD
Total 2.0KLD
2. The maximum Waste Water Generation {KLD) is as mentioned below:
SNo. | Source Quantity
a) | Domeastic : 0.5KLD
Total | : 0.5 KLD
Effluent Source Standards to be complied Mode of final disposal
Domestic | - Septic tank followed by soak
pit.
Air:
The proponent shall comply with the following for controlling air poltution.
Details of Fugitive Dust control measures Standards to be complied

Emissions :

Material Handling  and | Covering the transport | SOz - 80 pug/m3, NOx - 80 ug/m?3,
Transportation vehicles with Tarpaulin
- 3 -
sheets and  sprinkling PMas - 60 gg//r;nn; PMio =100
the water at mining area. HE/TT,

Other Conditions ;
3. The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haulage roads etc.

4. The proponent shall carry out the mining as per the approved mining plan.

5. The proponent shail comply with the conditions stipulated in the EC Order No.
1/DEIAA/AP/EG-EC/2017, Dt.31.05.2017.



6. ‘The industry shall carry mining by scrupulously following conditions stipulated for
river sand mining in MoEF Q.M:No. ]-13012/12/2013-1A-1i(1) dated: 24.12.2013 and in
A.P.WALTA Rules, 2004. The mining plan shall be modified to this extent.

7. The fugitive emissions from all sources skall be controlled regularly.

8. The proponent shall take necessary measures for control of air poliution which would

be generated during excavation and transportation of the mined material as committed -

in the EMP / approved mine plan.

9. The SPM, S02, NOx, CO levels in the mining area shall conform to CPCB standards for
ambient air.

Noise levels shall be controtled to acceptable limits (CPCB standards) during
excavation in the mining area.

special Conditions.:

10. The depth of the sand mining shall not exceed 1 M and mining shall be carried out in the
area where the thickness of the sand in the mining area shall be more than 3 M.

11. The proponent shall take necessary measures to ensure that nc adverse impacts are
caused due to mining operations on the human habitation existing nearby.

12. The proponent shall comply with all the directions issued by the Board from time to
time,

13. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may resuit in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

14. The Board reserves its.right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

15. This Order is issued without prejudice to the rights and contentions of this Board in any
court oflaw.

6ls
JOINT CHIEF ENVIRONMENTAL ENGINEER
’Qf) -.._ Joint Chisf Environmental Engine--
{gﬁ C025\A.P.POLLUTION CONTROL BOARN
> ZONAL OFFICE
VISAKHAPATNAM
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ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL OFFICE :: VISAKHAPATNAM

ST T D.No.39-33-20/4/1,Madhavadhara Vuda Colony, Visakhapatnam - 530018.
- : Ph: 0891-2719380
0 DE B N PE

der No: 6407 CB/Z0-VSP/KKD /CFE&C ED/2019- Date: 05.09.2019

Sub:- APPCB - CFE & CFOQ - 4.180 Ha Ordinary Sand Mine of Vangalapudi Sand Reach,
Vangalapudi Village, Seethanagaram Mandal, East Godavari District - Consent for
Establishment & Operation of the Board under Sec. 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and under Sec.21/22 of Air (Prevention & Control
of Pollution) Act, 1981 - Issued - Reg.

Ref:- 1. EC Order No.SEIAA/AP/EG/MIN/08/2019/ Dt.31.08.2019.

I

IL

Iv.

2. CFE & CFO applications received from the ADMG, Rajamahendravaram on
03.09.2019.
3. RO’s inspection report received at Z0O, Visakhapatnam on 04.09.2019.

* Kk

The Asst. Director of Mines & Geology, Rajamahendravaram, submitted applications to
the Board vide reference 27 cited seeking Consent for Establishment (CFE) and
Consent for Operation (CFO) for mining of Sand with installed capacities as mentioned
below and in a total mining area of 4.180 Ha.

Mining of Sand in 41,800 m3/Annum in 4.180 Ha.
As per the application, the above activity is to be carried out over the Godavari River
bed at Vangalapudi Village, Seethanagaram Mandal, East Godavari District.
The co-ordinates of the sand mine are mentioned below :

North Latitude  East Longitude
17011’ 52.37" 810 39’ 36.42"
17011'56.42" 81039’ 42.78”
17011 48.70” 81039’ 45.11"
17011 47.71" 81039’ 38.46"
The above site was inspected by the Asst. Environmental Engineer, Regional Office,

A.P. Pollution Control Board, Kakinada on 04.09.2019 and the proposed sand mining
site is surrounded by North: Godavari River followed by River Bed; South: Godavari
River; West: Godavari River; East: Godavari River followed by Shiva Temple (Open-
Air Shrine).

The Board, after careful sérutiny of the application, verification report of Regional
Officer, hereby issues combined CONSENT FOR ESTABLISHMENT & OPERATION to
your unit / activity under Sec.25/26 of Water (Prevention & Control of Pol]ufion) Act,
1974 and under Sec.21/22 of Air (Prevention & Control of Pollution) Act, 1981 and the

rules made there under. This order is issued to carry out the activity mentioned at

para (I) only.
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VL.

Vil

This Consent Order now issued is subject to the conditions mentioned in Schedule ‘A’
& Schedule ‘B".

This Order is issued from pollution control point of view only. Zoning and other
regulations are not considered.

This Order shall be valid for a period up to 31.08.2020.

. Digitally signed by
Rajend ra Rajendra Reddy Thuraka
£, .Date: 2019.09.05 13:29:25

JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl:- Schedule ‘A’ & Schedule ‘B’

To

The Assistant Director of Mines & Geology,
Rajamahendravaram,
East Godavari District.
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SCHEDULE-A

1. Progress on implementation of the project shall be reported to the concerned Regional
Office, A.P. Pollution Control Board once in six months.

2. The proponent shall carry out mining activity with valid Consent, as required under
sec. 25/26 of the Water (P&C of P) Act, 1974 and under sec.21/22 of the Air (P&C of P)
Act, 1981.

3. Notwithstanding anything contained in this conditional letter or consent, the Board
hereby reserves its right and power under Sec.27 (2) of Water {Prevention & Control
of Poliution) Act, 1974 and under Sec.21 (4) of Air (Prevention & Control of Pollution)
Act, 1981 to review any or all the conditions imposed herein and to make such
alternation as deemed fit and stipulate any additional conditions by the Board.

4. The Consent of the Board shall be exhibited in the factory premises at a conspicuous
place for the information of the inspection officers of different departments.

5. Compensation is to be paid for any environmental damage caused by it, as fixed by the
Collector and District Magistrate as civil liability as applicable.

SCHEDULE - B

Water:
1. The source of water is Ground water and the water consumption is as mentioned
below:

S.No. | Source Quantity
a) | Domestic 2.0 Kilo Liters/Day
b) | Dust Suppression 4.0 Kilo Liters/Day
Total | 6.0 Kilo Liters/Day

2. The maximum Waste Water Generation {KLD) is as mentioned below:
S. No. | Source Quantity

a) | Domestic 1.0 Kilo Liters/Day
Total 1.0 Kilo Liters/Day

Effluent Source Standards to be complied Mode of final disposal
Domestic | - Septic tank followed by soak
pit.
3. The proponent shall comply with the following for controlling air pollution.
Deti:lls.of_Fugltwe Dust control measures Standards to be complied
missions:
Covering the transport

_ vehicles with Tarpaulin
Material Handling and | sheets and sprinkling the SOz - 80 ug/m3, NOx - 80 pg/m3,

Transportation water at mining area. PMzs - 60 ug/m3, PM1o - 100 pg/m3,

Green belt development
along the haul roads.

Other Conditions:

4. The proponent shall adopt fugitive dust control measures such as water sprinkling near
loading areas, on haulage roads etc.

5. The proponent shall carry out the mining as per the approved mining plan.
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6. The proponent shall comply with the conditions stipulated in the EC Order No.
SEIAA/AP/EG/MIN/08/2019/ Dt.31.08.2019.

7. The proponent shall carry mining by scrupulously following conditions stipulated for
river sand mining in MoEF 0.M.No. ]-13012/12/2013-1A-1I{I) dated: 24.12.2013 and in
A.P.WALTA Rules, 2004. The mining plan shall be modified to this extent.

8. The fugitive emissions from all sources shall be controlled regularly.

9. The proponent shall take necessary measures for control of air pollution which would
be generated during excavation and transportation of the mined material as committed
in the EMP / approved mine plan.

10. The SPM, SOz, NOx, CO levels in the mining area shall conform to CPCB standards for
ambient air.

Noise levels shall be controlled to acceptable limits (CPCB standards) during
excavation in the mining area.

Special Conditions:

11. The depth of the sand mining shall not exceed 1 M and mining shall be carried out in the
area where the thickness of the sand in the mining area shall be more than 3 M.

12. The proponent shall take necessary measures to ensure that no adverse impacts are
caused due to mining operations on the human habitation existing nearby.

13. The proponent shall comply with all the directions issued by the Board from time to
time,

14. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

15. The Board reserves its right to modify above conditions or stipulate any additional
conditions including revocation of this order in the interest of environment protection.

16. This Order is issued without prejudice to the rights and contentions of this Board in any

court of law.
. Digitally signed by
Rajend ra ﬂﬂajendra Reddy Thuraka
4 Date: 2019.09.05 13:30:01

Reddy Thurg/ka o _
JOINT CHIEF ENVIRONMENTAL ENGINEER

To

The Assistant Director of Mines & Geology,

Rajamahendravaram,

East Godavari District.
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